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IN THE INCOME TAX APPELLATE TRIBUNAL
DELHI BENCH ‘G’, NEW DELHI

A GUAT AT, IUTETET TF 31, A AR AR FAR, AT TG T F qHaT
BEFORE MS. SUSHMA CHOWLA, VP & DR. B.R.R. KUMAR, AM

[THROUGH VIDEO CONFERENCING]

Sl.No. ITA Nos. Appellant Respondent Assessment
Years
1. 6795/Del/2019 They India Pvt.Ltd., The ITO, 2014-15
DDA Flat No.703, TDS-Ward-76(4),
Third Floor, Sector-A, Delhi
Pocket-C, Vasant Kunj,
Delhi, Pin-110070.
PAN-AADCT4381K
2. 6796/Del/2019 -Do- -Do- 2014-15
3. 6797/Del/2019 -Do- -Do- 2014-15
4. 6798 /Del/2019 -Do- -Do- 2015-16
5. 6799/Del/2019 -Do- -Do- 2015-16
6. 6800/Del/2019 -Do- -Do- 2015-16
7. 6801/Del/2019 -Do- -Do- 2014-15
8. 6802 /Del/2019 -Do- -Do- 2014-15
O, 6803/Del/2019 -Do- -Do- 2014-15
10. 6804 /Del/2019 -Do- -Do- 2015-16
11. 6805/Del/2019 -Do- -Do- 2015-16
12. 6806/Del/2019 -Do- -Do- 2015-16
13. 6807 /Del/2019 -Do- -Do- 2015-16
14. 6809/Del/2019 -Do- -Do- 2014-15
srfereff &t s ¥ / Appellant by: Sh. Ankit Aggarwal, CA
weaofT T ST & / Respondent by: Sh. M.Barnwal, Sr.DR
TS A/ ST Y AT |
Date of Hearing : 27.08.2020 | Date of Pronouncement: 31.08.2020
AR / ORDER

PER SUSHMA CHOWLA, VP

The present bunch of appeals filed by assessee is against order of
CIT(A)-41, New Delhi dated 18.06.2019 relating to assessment years 2014-15 &
2015-16 against the order passed under section 154/200A of the Income-tax

Act, 1961 (in short ‘the Act)).




2 ITA No0.6795 & Others/Del/2019
Assessment Years: 2014-15 & 2015-16

2. The Ld. AR for the assessee has requested for withdrawal of the appeals
filed by the assessee and stated that the assessee is opting the dispute relating
to the tax arrears for the Assessment Years under consideration under “Vivad
Se Vishwas Scheme, 2020”. A declaration under “The Direct Tax Vivad Se
Vishwas Act, 2020” is being filed by the assessee, hence the appeals are being

withdrawn.

3. The Ld. DR for the Revenue has no objection to the same.

4. However, the aforesaid is subject to a caveat that in case the dispute
relating to tax arrears for the captioned assessment year is not ultimately
resolved in terms of the afore-stated Act, the appellant (i.e. the assessee) shall
be at liberty to approach the Tribunal for reinstitution of the appeal and the
Tribunal shall consider such application appropriately as per law. The Ld.DR

for the Revenue has no objection with regard to the aforesaid caveat.

5. In view of the above, we accept the request of the assessee for withdrawal

of all the appeals.

6. In the result, all the appeals of the assessee are dismissed as withdrawn.

Order pronounced in the open court on 31st August, 2020.

sd/- sd/-
(DR. B.R.R. KUMAR) (SUSHMA CHOWLA)
&7 9557/ ACCOUNTANT MEMBER 3qTeasT / VICE PRESIDENT

feoalY / f@eTh Dated : 31st August, 2020

* Amit Kumar *
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sreer @t gfafaf® 3@ a/Copy of the Order is forwarded to :

3rfremeft / The Appellant

oot / The Respondent

IIHFT FFA(I) / The CIT(A)

ALY AMIHT JIYFd / The Pr. CIT

R yfafafer, smaey srdielir sf@eor, et / DR, ITAT, Delhi
IME BT / Guard file.
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JEATHER/ BY ORDER,

Feaiaa wfer //True Copy//

Her® Mo, gt ardiely srftevor [ Reelt
Assistant Registrar, ITAT, Delhi



